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a. 2504] Te Fee, THAT, TT 8, 2022/55 18, 1944 No. 2504] NEW DELHI, WEDNESDAY, JUNE 8, 2022/JYAISTHA 18, 1944 

Te waa 

aTERTAT 
ae feet, 7 a, 2022 

FTA. 2634 (8). ater arse 239 aoe (1) & arqeror FF, ugaht caer fda 83 2 dq ay nt stsnry Us Patare dhe wag 3 were (Se TIT, Tipatet & Preiser & steals six ood areait as, ow at we4 a. fez, aggre saonht az ar Troha aa frat (ar orient arta) afar, 2008 (200, 2) elit ror arr ot afer elt srt hg ft wea 

Per. . 11023/1/2021-qAtra] 

MINISTRY OF HOME AFFAIRS 
NOTIFICATION 

New Delhi, the 7th June, 2022 
S.O. 2631(E).—In pursuance of clause (1) of article 239 of the Constitution, the President hereby directs 

that the Administrator (Lieutenant Governor) of the Union terriféry of And aman and Nicobar Islands Shall, subjec 
the control of the President and until further orders, also exercise the powers and discharge the functions of the Sts 
Government under “the Scheduled Tribes and: Other Traditional Forest Dwellers (Recognition of Forest Ri 
Act, 2006” (No. 2 of 2007) within the said Union territory, 

   

  

: , [F. No. U-1 1023/1/2021-UTL] 
ASHUTOSH AGNIHOTRI, Jt. Secy. 3866 GI/2022 
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